TO BE PUBLISHEDIN PART II SECTION 3{i1) OF THE GAZETTE
a OF INDIA " |

GOVERNNENT OF INDIA -
CENTRAL BOARD OF DIRWCT TAXES , WEW DSIHI, tho _ /S —/-))

HOSIRICATION
CIRCOUE PAX

R, 1624 (£ ""/ZQ')'-”"’ : In exercise of ithe powers conferred by
- subesection (1) of section 122 of the Income-tax 4ok, 1961(43 of 1961
and of 2ll olher powors enabling it in that |bohal? and in prtial
modification of nll provious notifications in this regard the Central
Board of Pirect Taxoo horeby directs that tie Appellate Assistsnnt
Conmiesioner of Incomes~tax of the Hangoes spdeified in Celumn 2 of
the 3Jchedule helow shall perform their funcfions in reapect of the
psraons and lncomes assessed to Income Taz ar Super tax 4in the
income=tnx Cireles, Yarde end Distriotn speqified in t ke zorrespondin
entry in Col.3 thereof:s ]

SCHEREBU LR |

Bule Renges Incomes~tax Jircles/Wards 8 Distis.
{27),128),{29),(50),(31},(32),(32)adal,
{33),(34) & (35), New Delni.

1i) Survey Cirele-III & IIIrd Addl. Survey
Gira;e, Fow De%hi. : . :

111) Trnagport Cirele, Ist Addl,Transport
Cirele and Iind Acdl.Zransport firclo,

3

Hew Daiki. :
La

B Y

iv) Dintt.Ili-Yards U,I,3,K,2,ALI),0(I)
B{1), (1), 1{1)" '

& K(I), New Lelni.
v) Bpecial Asmessment Ciroies, X, 1I1,I1II,VI,
VII,ViII & X, Wew Delhd, | =
vi) Special Survey Cirele-IT,Iil, IV & IX,
New Doini, L B
vii) Income~tar-cum-Bemlth-tax Cirela-Il,
Few Deolhi. ! o o

viii) B=VI,B-VII, g_vrj&( 2441, ),-B#- IX & P=IX{Addl
: New Delhi. ! R

. | B
Ybere an Inceme-tax Cirele, Vard or Digtrict orvpnrt thereo!

stande transferred by this Notificntion from one Range 49 muother
Ronge, appoals arising cut of the rgsessmente mads in that Income=tax
Circle, Vard or District or part thereof and pendirg immddiately be-

fore the date of thig Totification bLefore. ikb Appallate dAssistant
Commisnioner of {he Inmconme-tax of the ranges| from vhom that;@ﬁcomaAﬁ
Cirele, Vard ox Uietrict or part thercof is trangferred shall fronm £
date <hig notification takes effect be tronefarrod to and dealt with
by the Appellate Apgistant Commissioner of the range to vhom the sal

eirele, Vard or Distriet of part thereof inawraasfarred. j
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